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NOTIFICATIONS UNDER CENTRAL EXCISE 

RULES, 1944 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl JANARDHANA POOJARY): 
I beg to lay on the Table: 

A copy each of the following Noti-
fications (Hindi and English versions) 
issued under the Central Excise Rules, 
1944:-

(1) G .S.R. 494 (E) published in 
Gazette of lndia dated the 14th 
July, 1982 together with an explana-
tory memorandum making certain 
amendment to Notification No. 178/ 
81-CE dated the 2nd November, 1981 
regarding inclusion of word 'On 
Shore' in the Notification dated the 
2nd November, 1981. 

(2) G.S.R. 495 (E.) published in 
Gazette of India dated the 14th July, 
1982, together with an explanat ry 
memorandum making certain amen -
ment to Notification No. 226/77-CE 
dated the 15th J uly, J 977 regarding 
effective rate f exci e cl.uty on certain 
fabrics in the absence of warp or 
weft . 

[Placed in Library. See No. LT-
~  

12.08 hrs. 

COMMITTEE ON PRlV ATE 
MEMBERS' BILLS A ND RESOLU-

~ 

fORTY-F1FTH REPOR r 

SHRl G. LAKSHMANAN 
(Madras North): I beg to present the 
Forty-fifth Report (Hind.i and 
English versions) of the Committee 
on Private Members' Bills and Reso-
1ntions. 

12.09 hrs. 

CALLING ATTENTION TO Ni AT --
TER OF URGENT PUBLIC 

IMPORTANCE 

BOGUS RECRUITMENT OFFICES RE-
CRUITING FAKE PERSONNEL FOR ARMY 

AND NAVY 
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1 HE MlNIS1 E R OF D  ENCE 
AND HO:t-.'..E AFFAIRS (SHRI R. 
VENKATARAMAN): Mr. Speaker, 
Sir, in the last 6 years, 231 cases of 
fra 1 lulent enrolment have come to 
the notice of the Arrr.y autho-
rities. hese were hande over to 
the Police for investigation. 

2. lt appears that these fraudulent 
persons enticed prospective candidates 
into paying money to get the enrol-
ment done. 

3. Remedial measures have been 
taken to stop malp1actices of this 
kind by unscruplulous agents and 
touts. Among the steps which have 
been tai<en are the follo¥.ing :-

(a) Recruiting Officers are 01 1-
na1 ily changed every 2 years ; 


